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BEFORE THE NATIONAL GREEN TRIBUNAL, 

(EASTERN ZONE BENCH, KOLKATA) 

MEMORANDUM OF APPLICATION 

[Under Section 18(1) read with Sections 14, 15 and 17 of National Green 

Tribunal Act, 2010] 

 

ORIGINAL APPLICATION NO.OF 2023/EZB 

SRI BISWAJIT MUKHERJEE & ANOTHER 

….Applicants 

VERSUS 

STATE OF WEST BENGAL &OTHERS 

….Respondents 

SYNOPSIS 

That the applicant no. 1 has filed various representations before the 

concerned statutory authorities for framing of a comprehensive guidelines to 

manage and operate fire cracker manufacturing unit as well as on 

distributing and selling of fire crackers. The applicant by the said 

representation also prayed to close the illegal fire cracker manufacturing 

unit. The said concerned authorities failed and neglected to either consider 

or to take any step against the said representation. Such fact was compelled 

to the applicant no. 1 to file an application being O.A. No. 101 of 2015 before 

this Hon’ble Tribunal thereby praying for a direction upon the respondent 

authorities to forthwith take steps to stop the illegal and unauthorized 

fireworks manufacturing units which are being run within the State of West 

Bengal without obtaining proper licenses from appropriate authorities and 

other various reliefs before this Hon’ble Tribunal. 22. That on 16.10.2015, 

this Hon’ble Tribunal was, inter alia, pleased to direct the concerned 

respondents to take all possible steps and measures to close down illegal 

and unauthorized fire cracker manufacturing units and to file an action 

taken report. During the pendency of the said application the concerned 

statutory authority filed various affidavits thereby stating that a proper and 

comprehensive guideline will be frame for manage and operate fire cracker 

manufacturing unit as well as on distributing and selling of fire crackers. 

Furthermore, also states that they will indentify land in the State of West 

Bengal to prepare the zone of high concentration of fire manufacturing units 

and relocating them in dedicated industrial zone taking into account all 

safety and security aspects and better centralized supervision emulating the 

Sivakasi Tamil Nadu Model.  After filing of the aforesaid various affidavits, 

the aforesaid matter was heard on length and by an order dated 20.03.2020, 
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this Hon’ble Tribunal pleased to dispose off the aforesaid application 

directing the State Government to frame appropriate guidelines for operation 

fire cracker manufacturing unit at West Bengal. Unfortunately till now no 

such appropriate guidelines for operation fire cracker manufacturing unit at 

West Bengal has been framed by the State Government. Since the year 2023 

till date the applicants have filed various representations before the various 

statutory authorities thereby praying for taking all possible steps to close 

down unauthorized and illegal fire cracker manufacturing unit and also to 

take precautionary measures for disposal of seized fire crackers which were 

recovered from the said unauthorized and illegal fire cracker manufacturing 

unit. Moreover the applicant also prayed for providing compensation to those 

persons or their legal heirs, who suffered injuries or succumbed to death due 

to illegal activities and/or running and/or operating and/or storing and/or 

selling of unauthorized and illegal fire cracker units. In this regard, a 

meeting, held in the office of the Chief Secretary, Government of West Bengal 

on 5th August, 2023 wherein it was recorded that on a survey caused by the 

respective District Magistrates it was found that 5556 nos. of fire cracker 

manufacturing/selling/storage units are running and almost none of them 

have proper licenses to run the same. In the said meeting the Chief 

Secretary requested the concerned District Magistrates, Superintendent of 

Police and Commissioner of Police to identify if there are any more units and 

obtain the status of the same within 15 days. Till date no fruitful steps were 

taken by the respondent authorities regard to framing of appropriate 

guidelines for operation fire cracker manufacturing unit at West Bengal also 

no steps were taken to close down illegal firecracker units.   

 

LIST OF DATES 

Date Particulars 

2015 The applicant no. 1 being aggrieved by and/or dissatisfied with the 
impugned action and/or inaction of the respondent authorities, filed 
an application being O.A. No. 101 of 2015 before this Hon’ble 

Tribunal. 

16.10.2015 This Hon’ble Tribunal was, inter alia, pleased to direct the concerned 

respondents to take all possible steps and measures to close down 
illegal and unauthorized fire cracker manufacturing units and to file 
an action taken report 

20.03.2020 After filing of the aforesaid various affidavits, the aforesaid matter was 
heard on length and by an order dated, this Hon’ble Tribunal pleased 

to dispose off the aforesaid application directing the State 
Government to frame appropriate guidelines for operation fire cracker 
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manufacturing unit at West Bengal. 

01.09.2021 The aforesaid order was duly communicated by the Learned Advocate 
of the applicant to the Chief Secretary of the State of West Bengal, 

who was requested to take appropriate step in compliance of the said 
solemn order. 

2019-2023 Since the year 2023 till date the applicants have filed various 

representations before the various statutory authorities thereby 
praying for taking all possible steps to close down unauthorized and 

illegal fire cracker manufacturing unit and also to take precautionary 
measures for disposal of seized fire crackers which were recovered 
from the said unauthorized and illegal fire cracker manufacturing 

unit. Moreover the applicant also prayed for providing compensation 
to those persons or their legal heirs, who suffered injuries or 

succumbed to death due to illegal activities and/or running and/or 
operating and/or storing and/or selling of unauthorized and illegal 
fire cracker units. 

05.08.2023 In this regard, a meeting, held in the office of the Chief Secretary, 
Government of West Bengal on 5th August, 2023 wherein it was 

recorded that on a survey caused by the respective District 
Magistrates it was found that 5556 nos. of fire cracker 
manufacturing/selling/storage units are running and almost none of 

them have proper licenses to run the same. In the said meeting the 
Chief Secretary requested the concerned District Magistrates, 

Superintendent of Police and Commissioner of Police to identify if 
there are any more units and obtain the status of the same within 15 
days. 

 Hence this application 

 



BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH, KOLKATA)

MEMORANDUM OF APPLICATION
[Under Section 18(1) read with Sections 14, 15 and 17 of National Green

Tribunal Act, 2010]

ORIGINAL APPLICATION NO. OF 2023/EZB

IN THE MAYPER OF:

1. SRI BISWAJIT MUKHERJEE,

Secretary of "Paribesh Academy", a legal aid

centre for the poor and backward classes of

our society, having his present office at

Sabujer Abhijan Burrabazar,

Chandannagar, District Hooghly, Pin Code

- 712136.

2. BAAZI O DJ BOX BIRODHI

MANCHA, having their office at 6/ 11/4,
Chaitnya Sarani (Khaldhar Lane),
Sreerampore, Hooghly- 712201 being

represented by their General Secretary Sri
Gautam Sarkar

APPLICANTS

Versus

1. UNION OF INDIA, service through
the Joint Chief Controller of Explosives,
Petroleum and Explosive Safety

Organization, Department for Promotion of
Industry and Internal Trade, East Circle,
having its office at 8, Esplanade East, 1 st

Floor, Kolkata - 700 069.

Email id: jtccekolkata@explosives.gov.in
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applicant no. 1 was also instrumental in o' 4i I orders

for meeting the noise standard for fire cltrø-¯ihr d by the

Government of West Bengal same as that of N tandard of 90

dB(A) instead of 125.

3. The applicant no. 1 established Paribesh Academy in West Bengal for

training students on the environment and he regularly arranges

"Environment Fair" for generating awareness amongst the public at large

regarding environment pollution. The applicant no. I also wrote several

books regarding causes of environment pollution and now to restrict

them. 
And

4. The applicant no. 2 is a society registered under the West Bengal

Societies Registration Act, 1961 bearing Registration No. S0034944 of

2022-23. The Objectives for which the applicant no. 2 society has been

established, amongst other are, to organize campaign, build awareness,

act as whistle-blower among citizens, against unlawful and harmful use

of DJ Sound Box, Fire Cracker, sound pollution in-general, as part of

larger movement to save our environment and conserve bio-diversity and

to take up matters with Government bodies and administration to stop

and raise concern on unlawful and harmful use of DJ Sound Box, Fire

Cracker, sound pollution in-general and to publish or cause to be

published useful literatures, Magazines, News Paper etc. and to organize

press conferences and to work towards betterment of society &

environment and be part of social welfare and to take part in all types of

environmental movement for the wellness of public and to alleviate the

sufferings of animals or other living creature as may be deemed

appropriate. Cøp;e8 44..& ZL44en a-fid

and eoJ&.eßveJ1 Annex une-

5. The instant petition filed by the applicants is directed against the

fireworks manufactured by illegal, unauthorized and unlicensed fire

works manufacturing units situated all over the State of West Bengal,

who are manufacturing fireworks illegally without obtaining either any







7

12. Rule 6(1) of the Explosive Rules, 2008 provides that no person shall
manufacture, import, export, transport, posses, sell or use any explosive
unless the same has been declared as an authorized explosive by an
order issued by the Chief Controller and published by the Central
Government in Official Gazette.

13. Rule 7 of the Explosive Rules, 2008 provides that no person shall

manufacture, import, export, transport, possess for sell or use an

explosive except authorized or licenced under this Rule. The applicant

craves leave to refer to the said Act of 1884 and Rules framed thereunder

at the time of hearing, if necessary.

14. In addition to the above, the applicants submit that any person who
wishes to establish and run a firework and/or explosive manufacturing

unit/industry will have to mandatorily obtain 'consent to establish' and
'consent to operate' from the authority of West Bengal Pollution Control

Board i.e. the respondent no. 2. The applicants crave leave to refer to the

relevant provisions in this regard at the time of hearing, if necessary.

15. The applicants submit that on or about 27th August, 2015 a news item
was published in "The Telegraph", a daily newspaper of our country
under the Headlines "only 3 legal cracker units". In the said news article
it was alleged that almost all fire crackers are manufactured illegally in
West Bengal since the State has only three licensed units. A copy of the

oresaid article published in the "The Telegraph" is annexed hereto and
fä ed with the letter "A-I

IRY
plicant no. 1 was shocked to find from the said news paper article

DATE almost all the fireworks manufacturing units which are situated
31.12.23

oughout the entire State of West Bengal are illegal and unauthorized

since none of them have the requisite licence and/or permission to

manufacture such fireworks. These units do not have any permission

either from the Petroleum and Explosive Safety Organization (PESO)
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manufacturing/ selling/ storage units which

are being run within the State of West Bengal

without obtaining proper licenses from

appropriate authorities as prescribed in law;

l) Such further and/or other order or orders

be passed, direction or directions be given as

the Hon 'ble Tribunal may deem fit and proper.

Paribesh Academy

Pesident

O OJ BOX 
BIROOHI

Koz APPLICANTS

o ASISKR SEN -7
NOTARY >

Qegd. No.-13802!18

* EXPIRY DATE *
31.12.23
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ACADU4Y PARIBESH ACADEMY • BARABAZAR, CHANDANNAGAR, HOOGHLY, (W. B.)

AUTHORITY LETTER

A meeting of the "Paribesh Academy", held on 8th August, 2023 at the office of

the society at Barabazar, Chandannagar, Hooghly- 712136, where it has been

unanimously decided that our President, Sri Biswajit Mukherjee, son of Late Ajit

Kumar Mukherjee, residing at Burrabazar, Chandannagore, District Hooghty, Pin

— 712 136 shall be authorized to sign and execute necessa" legal documents to

be filed before the Hon'ble High Court at Calcutta, Hon'ble National Green

Tribunal and before all other Learned Legal Forum and to sign vokalatnama and

to affirm/verify writ petitions, Plaint, Petition, Application, Affidavit, or any other

pleadings, documents and/or papers for and on behalf of the society. Further, it

has been unanimously resolved that our President, Sri Biswajit Mukherjee, shall

be authorized to affirm and submit on oath without oath before any Learned

Court of Law and/or statutory authorities on behalf of the society.

Date: 08.08.2023

Hooghly

aribesh Academy

Secretary



West Bengal Form No 264

Certificate of Registration of Societies
WEST BENGAL ACT of 1961

No. sol 86629 of 2011-2012

Legacy Registration No. : S/1L/86629

I here by certify that Paribesh Academy for Environment Awakening has this day been registered under the West Bengal

Societies Registration Act, 1961.

Given under my hand at Hooghly this 3rd day of January Two Thousand and Twelve.

ACJP-A 1076-2003-04-1 , 10,000

The authenticity of this document can be verified by accessing the URL: edistrict.wb.gov.ln and th«t 
Unique Number : 0804411902001980.

p

Signature valid
Digitally sianed by B DUCAL
BHATTACHARYA
Date: 2019.04.24 11: u IST

Digitally Signed by DPO

Registrar of Firms,Societies &

Non-Trading Corporations,

West Bengal

on tie Verlflcaüon of SWd h he

For 
Powered BY

secure paperless solusons
Pleze wit
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(jit : 9883325009

AUTHORITY LETTER

A meeting of the "Baazi O DJ Box Birodhi Mancha", held on 8m August, 2023 at

the office of the society at 6/11/4, Chaitnya Sarani( Khaldhar Lane),

Sreerampore, Hooghly- 712201, where it has been unanimously decided that

our General Secreta" Sri Gautam Sarkar, son of Late Nirmal Chgandra Sarkar,

resident of 1, Ghoshpara 1 st Lane, Post: Chatra, P.S. Sreerampore, Hooghty-

712204 shall be authorized to sign and execute necessaot legal documents to

be filed before the Hon'ble High Court at Calcutta, Honble National Green

Tribunal and before all other Learned Legal Forum and to sign vokalatnama and

to affirm/verify writ petitions, Plaint, Petition, Application, Affidavit, or any other

pleadings, documents and/or papers for and on behalf of the society. Further, it

has been unanimously resolved that our General Secretary Sri Gautam Sarkar,

shall be authorized to affirm and submit on oath without oath before any

Learned Court of Law and/or statutory authorities on behalf of the society.

Date: 08.08.2023

Hooghly

eiR00

aaji O DJ BOL Bit'dhl Mancha



West BelVI Form NO 264

Certificate of Registration of Societies

WEST BENGAL ACT xxvl of 1961
No of 2022-2023

I here by certify that BAJI O DJ BOX gtRODHl MANCHA has this day been registered under the West Bengal Societies

Registration Act. 1961

Given under my hand at Hooghly this 30th day Of March Thousand and Twenty Three.

Signature valid

Joint Reqtstrar or FirmsSocaeties &

Non„Ttadtng

Hooghly.West Bengal

ACJP-A 1076-2003-04-1.10,000
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Location of fireworks manufacturing units / magazines at different places

Sl. District

No.

l. Howrah

2. Hooghly

3. Nadia

4. Paschim Medinipur

5. Purba Medinipur

6. North 24 Parganas

7. South 24 Parganas

in the state of West Bengal

Area

Belur

Sankrial

Amta

Udaynarayanpur

Chanditala

Dankuni

Chandannagar

Sreerampur

Kalyani
Mohanpur

Gangapur

Krishnanagar

Panskura

Pulsita

Kotwali

Tamluk
Contai

Narayanpur-Nilgunge,

Naihati
Kanchrapara

Champahati-Haral

Nungi

Police Station

Bally

Sankrial

Amta
Udaynarayanpur

Chanditala

Dankuni

Chandannagar

Sreerampur

Kalyani
Mohanpur

Gangapur
Krishnanagar

Panskura

Panskura

Medinipur Sadar

Tamluk
Contai

Barasat

Naihati
Bijpur

Baruipur
Maheshtala

South Rameswarpur, Maheshtala

Buita Budge Budge

Certified to be tru opy

Advocate +
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Legal Ald Centre • environment. Public Health. Human Right6 & L-at)our Matters

AcJåress : Sabujer Avijan, Barabazar, Chandannagar, Pin-7i2136 u Ph. : (033) 26836533 VÉbS1te : sabujeravijan org

l) The Director General & Inspector General of Police, Dated: 31 st August, 2015
Nabanna, 325, Sarat Chatterjee Road, P.O. Mandirtala,
P.S. Shibpur, District - Howrah - 711102

2) The Commissioner of Police,
L Bazar, Kolkata-700001

The Chairman,
West Bengal Pollution Control Board,
Paribesh Bhawan, IOA, LA Block, Sector-111,
Salt Lake City, Kolkata — 700098

4) Joint Safety Controller of Exclusive
Petroleum & Exclusive Safety Organization
(Formerly known as Department of Exclusive)
8, Esplanade East,
Kolkata - 700059

UTION coor
Etc FIVE D

3 1 31S

..ZI.:ECKED

Sub: An appeal for tåking urgent steps against the Un-licer,sed
Fi;eworks tviaru in the6tate of West Bengal.

With reference to the above, we are inviting your kind attention to the fact
that all the Fireworks Manufacturing Units require necessary license/permission
from the Petroleum & Explosive Safety Organization (PESO) under the Ministry of
Explosive Department, Govt. of India and also from the West Bengal Pollution
Control Board.

2. That, on 27th August, 2015 a news item has been published in the Telegraph
Newspaper, wherein it has been reported that there are only 3 units who have
obtained requisite permissions from the Exclusive Department, and the rest other
units are totally unlicensed also ocerating any vaiid permissicas from
the competent authorities. Copy of the news item is enclosed herewith for your
ready reference.

3. That in consideration of the aforementioned scenario, it is our specific
submission that, as per the present law of the land no manufacturing unit is
allowed to manufacture the fireworks without proper approval and license from
the PESO and without valid 'Consent to Operate' from the West Bengal Pollution
Control Board.

Certified to bet Copy "



• u (003)

Leaal Ald Centre • Environment. Public Health. Human Rights & i-aoour Matters

Adoress . Sabujer Avijan, Barabazar, Chandannagar, Pin-712136 u Ph. : (033) 26836533 Website : wwa sabujeravijar,.orp

Considering the contents of the paper cutting as enclosed hereinabove, it is

our specific demand that the Police Authorities and West Bengal Pollution Control

Board need to take immediate steps involving the Explosive Department, to close

ail the un-licensed fire works manufacturing units in the State of West Bengal and

such action need to be executed by 10th September, 2015 to prevent the noise

pollution in the ensuing festive seasons in the State of West Bengal and the

fireworks manufactured by the un-licensed fire works manufacturing units

without maintaining the norms fixed up by the Hon'ble Apex Court, need to be

confiscated and such fire works may be destroyed in an eco-friendly manner.

Please note that in case of non response or non action on your parts, there

Shali be no other alternative left before our organization but to move before the

appropriate judicial forum for justice, to prevent the noise pollution in the

ensuing festive seasons in the State of West Benga!.

Yours faithfully,

Iswajit Mukhe ee)

Secretary

Legal Aid Center

Enclo : As stated

c.c. to : The Chief Controiler ot Explosive.

Department of Explosive,

"A" Block, 5 th Floor, CGO Complex,

Nagpur - 440006
(Biswajit Mukheijee)

Certified to be COPY

Advocate%3
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copied wißEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, cc,

Date on whid"l covy ia

SgnBt•Jro Original Application No.101/2QJ5/EZto given for collection

DaiaofDellvøty 27110/13¯

Biswajit Mukherjee
Vs

Union of India & Ors.

CORAM: Hon'ble Mr. Justice Pratap Kumar Ray, Judicial Member
Hon'ble Prof. (Dr.) P. C. Mishra, Expert Member

PRESENT: Applicant : Mr. Sumanta Biswas, Advocate

Respondent Nos. 1 to 7 :None.

•ufi..... 27. .....
6-0b

27. .

Slgnattre

Date &dRemarks

Item No. 02

16th October,

2015.

Orders of the Tribunal

Heard Id. Counsel appearing for the applicant.

It is pleaded in this application by the •applicant relying

upon the news;public'?gpii ofthe Telegraph, .Eolkata

27.08.2015 that there are only three legal-cracker ufacturing

unigsoperating•in the State of Wet Bengal wh eas many more

are operating illégåll* fru%authorizedY in te of West

Bengzyl twithout a licence fro Explosives safety

organization and/or the District Magistrate "depending upon the

capacity of production. A list of location of fireworks

manufacturing units/magazines at different places in the State of

West Bengal has been annexed as Annexure-A/3. A complai

was lodged to the Director General & Inspector General of

qeqd.NO.•

Ovt



2

the Commissioner of Police, The Chairman, West Bengal

Pollution Control Board and Joint Safety Controller of Explosive

on 31 st August 2015 which has not yet been responded by the

respective parties. A substantial question of environmental law

has been pleaded in this application contending inter-alia that so

many cracker manufacturing units are in operation in the State of

West Bengal without having any lice ce from the Explosive

Department under the Explosive Act and cracker nufacturing

units are contributing to air pollution and noise pollutiomin terms

of the Noise Pollution(Regulation & Control) Rule;'000 and

the Air (Prevention and Control of Pollution) Act, 12".

Having regard the pleadings made, this application is

admitted for bearing. Let otice be served upon

respondents by dasti/speed post/registere post with usual

termsalong with the application.

The State vest) Bengal repeente the Chief

Secretary, the State Polluti01hgon!rOl Board represented by the

Member Secretary, the DG & IG of Police and the Commissioner

of Police, Kolkata, the Principal Secretary, Deptt. of Fire and

Emergency Services and the Principal Secretary, Deptt. of

Environment, Govt. of West Bengal are all directed to submit

their respective status report and the opposition, if an

32.23



































































































































































































































































































































































































































































VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL,

(EASTERN ZONE BENCH, KOLKATA)

MEMORANDUM OF APPLICATION

'e

[Under Section 18(1) read with Sections 14, 15. and 17 of National Green

Tribunal Act, 2010]

ORIGINAL APPLICATION NO. OF 2023/ EZB

In the matter of:

SRI BISWAJIT MUKHERJEE & ANR

Petitioners

Versus

UNION OF INDIA & OTHERS

Respondents
VAKALATNAMA ON BEHALF OF: PETITIONERS

KNOW ALL MEN BY THIS presents that I/ We do hereby put and depute in my
place and stead MR. BIKASH SHAW, Advocate-on-record to act, Prosecute and
defend in the above matter and to do all such acts, and things and pay all such
fees and charges in connection therewith as he shall deem necessary and I
undertake and promise to pay to the said Advocate —on-record all such costs
charges and expenses as they may or shall from time to time suffer, incur or be
put to in the premises and shall pay the balance of all costs and charges any
expenses (if any) within one month after issue of the allocature.

IN WITNESS WHEREOF I sign and execute this vakalatnama on this Day of
September, 2023

Name of Advocate
MR. BIKASH SHAW, ADVOCATE

HIGH COURT, CALCUITA
87, BAKAR MAHAL, SADAR BAZAR,

KOLKATA- 700 120
PHONE#9999738942

Enrolment No. WB/954-A1/2014

Email id: bikash90999@gmail.com



RECIVED THE VOKALATNAMA

FROM THE EXECUTANT

SATISFIED & ACCEPTED BY ME

c----æ_.umsk

ADVOCATE


